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ALCOCK ASHDOWN COMPANY
LIMITED (ACQUISITION OF
UNDERTAKINGS) AMEND.

MENT BILL, 1988

THE MINISTER OF S8TATE IXN
THE DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI
M. ARUNACHALAM): Madam, De-
puty Chairman, I beg to move:

“That the Bill further to; amend
the Alcock Ashdowpn Company
Limited, (Acquisition of TUnder-
takings) Act, 1973, as passed by the
Lok Sabha, be taken into conside-
ration.”

The question wag proposed,

THE DEPUTY CHAIRMAN. Mr.

Sukomal Sen—absent, Mr, Sunil
Basu Ray—absent, Yes, Mr. Satya-
narayan Reddy. : - A

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): Madam, De-
puty Chairman, thig is a simple Bill
which seeks tg amenq the original
Act. The Minister wants, through
this Bill, an amendment after section
8, :

THE MINISTER OF INDUSTRY
(SHR1 J. VENGAL RAO): No am-
endments are suggested here, in the
Rajya Sabha. These have already
been passed by the Lok Sabha. .

SHRI B, SATYANARAYAN RED-
DY: I know that this amendment bilk
hag already been passed by the 1ok
Sabha. I am not so igworant, This



